
1463 Wrluen AlIS1I'n! MAY !O, 1968 

Separate Board for Hiper Secoadry 
Education in Delbi 

10508. SHRI S. R. DAMANI : 
SHRI D. C. SHARMA: 

Will the Minister of EDUCATION be 
pleased to state: 

(a) whether Government bave decided 
tbat tbere sbould be a separate Board for 
Higber Secondary Education under the 
charge of tbe Delhi Administration in place 
of the existing autonomous Board; 

(b) if so, the reasons therefor; and 
(e) whetber any details of tbe pro-

~d Board have been worked out1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): (a) to (e). 
Tbe mailer is under consideration of 
the Government. 

Administratl.e Reforms Commission 

10509. SHRI S. R. DAMANI: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) wbether a study team of the ad-
ministrative Reforms Commission bas 
suggested tbe constitution of new Civil 
Service; 

(b) wbether they are of tbe opinion 
tbat there is not 'enou gh of team spirit 
among the civil servants~; 

(c) their other main recommendations 
and findings in the matter; and 

(d) action Government propose to 
implement them1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA): (al to 
(d). The Study Team on promotion 
Policies, Conduct Rules, Discipline and 
Morale, appointed by tbe Administrative 
R.eforms Commission bas submitted its 
report to the Commission, copy of whicb 
b~s been placed in the Parliament Library. 
The recommendations contained in the 
report are for the Commission to consider. 
The Commission has yet to submit its re-
commendations on the subject to tbe 
Govarnment. The question of taking any 
action by the Government, thel'f'fore, does 
not IIrise at tbis sta~. . 
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PerSOlll Detained iD West Bengal under 
Pretelllive DetentioD Act. 

10511. SHRI JYOTIRMOY BASU 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(al the Dumber of perons in detention 
in West Bengal under tbe prevan tive 
DetentioD Act cODvicted and beld between 
the 211t November, 1967 and 20th February, 
1968; 

(bl the number of them wbo bave 
applied Cor filing Habeas Corpus petitions 
through Jail authorities; and 

(c) the average time taken for filing 
such petitions? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHIU 
VIPrA CRAUN SHV"l. ... ): (a) 




